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The applicant has challenged the initiation of inquiry

proceedings and the order of suspension passed against him. The

learned counsel submitted that the applicant is about to retire

within a period of 10-12 days and/ therefore, he coujd not be put

under suspension.- It was next stated that in Clause J of paragraph

5" of the application,, the^ crifninal case is filed or is going to be
and

filed in respect of the same incident/ the inquiry "could not be

initiated. We' find no substance in any of the aforesaid contentions

of the learned counsel for the applicant. Suspension order can

be passed at any time before the date of retirement .of a Government

servant. Similarly there is no bar to initiate or continue with the

departmental inquiry during contemplation or pendency of criminal,

case against the Government servant. Accordingly this application
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is hereby summarily dismissed.
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(K.M.AGARWAL)
CHAIRMAN

23.9.1997.
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(N.SAHU)
MEMBER (A)

23.9.1997.


